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MeKranti Kumar Reddy .« dpplicant,
AND
1, The Director {(Ximn.Services),

Defence Metallurgical Research

Laboratory, Ksanchanbagh,

Hyderabad,
2. The Secretary t¢ the Hinistry of

Defence, New Delhi, .» Respondents.
Counsel for the Applicant - es Mr,.T,V.V.,3.Murth
Counsel for the Respordents : .e W.B.N.Shaf}};a

CORAM 2

HON'BLE SHRI R.RANGAKRATAN ¢ MEMBER (ADMi.)

HON'BLE SHRI B.S. JAI PARAMESHWAR 3 MEMBER (JUDL,)

X &s per Hon'ble Shri B.S.Jai Parameshwar, Member {Judl,)

Mr,T.V,Veo . Murthy, leamed counsel for the applicant
and Mr, MJ.Jacob for Mr,B.N.Sharma, learned standing counsell

for the respondents,
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2. The applicant has filed this OA praying for & direction
to the respondents to consider his candidature for the post

of Technical Assistant *A' in the - réspondentnorganisation,

He relied upon the decision of the Hon'ble Supreme Court in the
case of Excise Superinterndent, Malkapatnam,_ Krishna‘DiStrict,
and others v. K.B.N.Visweswara Rao reported in 1996 {(6) Scale
676, He Sought for an interim éirection. However interim
direction was not given as the applicant had approached this

Pribunal very late.

3. The resmndents have filed a counter stating that as
per the existing instructions recruitment to Broup-C and D ryles
under the Central Government has to be done through employme
exchange that accomiingly 2 vacancies of Technical Assistant
| ] [ ] 3 ’ N . '&

A' in the subject of Metallurgy were notified By the employmen
exchange on 29,8,97. The employment exchange sponsored 9
carrlidates and call letters were sent to all the candidates|

fixing the date for interview on 15.12.9&.

4, Further they submit thgt on 10,12,97 the applicant
Submitted his application Stating that his case also to be
considered in the light of the Supreme Court decision cite
abdve. However the respondents ase stateé‘; that DOPT had
chablenged the decis ian‘of the Supreme Court in C.A.Nog,11646

11724 of 1996 dated 22.8.96,

ey
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5. Now the DOPT has issued O.M.f\dat@d 18,5,98 giving
instructions/guidlines to all the departments to follow
the decision of the VHon'ble Sgpreme Court in filling up the
posts, Therefore the respondent authorities are to follow the

decision of the Hon'ble Supreme Court as well as the Oi,dated

18,5.98 for future vacancies,

6o Since the applicant had not approached this Tribunal
in time we could not give any direction to consSider his
candidature, This is the view taken by us 8150 at 4he time

of passing interim direction,

7 In this view of the matter the OA is dismissed,

o Ccosts,

( B.S, J2 A MESHWAR ) _ ( R RANGARAJAN )
////%ﬁ&r(mﬁL) Menber {(Admn,)
g n, 4% Dated : 9th rarch, 1999

’ / { Dictated in Open Court }
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Copy to:

1. HOHNJ

2, HHRP M(A)

3. HBS3H M(J)
4. D.R.UA) ,;/’
5.
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